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assessee company, were in existence and were being assessed to income tax.

received towards share capital to the taxable income of the assessee was not

proper and has, therefore, been rightly deleted. No substantial question of law
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~ Heard. The Tribunal has recorded a clear finding of fact based on

~ the available material that the companies who had purchased shares in the

In the light of the said finding, the addition of the amount

arises for our consideration. Dismissed.
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